
IN THE HIGH COURT FOR THE STATE OF TELANGANA
AT HYDERABAD

WEDNESDAY ,THE ELEVENTH DAY OF SEPTETVIBER
TWO THOUSAND AND TWENTY FOUR

PRESENT

THE HONOURABLE SMT JUSTICE K. SUJANA

CRIMINAL PETITION NO:9953 OF 2024

Between:

Vasundhara Chary @ Vasunder Chary Ravulakola, S/o. Srinivas Chary, Aged
About 24 years, Occ. Student, Ri/o. H. No. 18-3-4631'11142, Rajanna Bowli,
Shivaji Nagar, Aliyabad, Lal Darwaza, Charminar, Hyderabad - 500053.

...PETITIONERYACCUSED No.1
AND

1. The State of Telangana, Through SHO, P.S. Charminar, Hyderabad,
Represented by its Public Prosecutor, High Court for the State of Telangana,
at Hyderabad

...RESPONDENT No.'l
2. K.Uday, Sub-inspectorof Police, S/o. Not Known, Aged. Major, Occ. Police

Officer, R o. Charminar, Hyderabad Mobile. 9490157560

...RESPONDENT No.2/DE-FACTO COMPLAINANTS

Petition under Section 528 B.N.S.S. of Cr.P.C praying that in the
circumstances stated in the Memorandum of Grounds of Criminal Petition, the
High Court may be pleased to QUASH the proceedings in Crime No. 140 of 2024
on the file of P.S. Charminar, Hyderabad for the alleged offences under Section
420 of the lndian Penal Code, 1860 and Rule 80(a) of MV Act (sic TS MV Rules)
against the Petitioner/ Accused No. 1.

l.A. NO: 2OF 2024

Petition under Section 528 of B.N.S.S. praying that in the circumstances
stated in the Memorandum of Grounds of Criminal Petition, the High Court may
be pleased to stay all further proceedings in Crime No. 140 of 2024 on the file of
P.S. Charminar, Hyderabad for the alleged offences under Section 420 of the
lndian Penal Code, '1860 and Rule 80(a) of MV Act (sic TS MV Rules) against
the Petitioneri Accused No. 1 including the investigation and arrest of the
Petitioner/ Accused No. 1, pending disposal of the Criminal Petition.

This Petition coming on for hearing,r:upon perusing the Memorandum of
Grounds of Criminal Petition and upon hearing the arguments of Sri BAGLEKAR
AKASH KUMAR ,Advocate for the Petitioner and Sri Arun Kumar Doddla the
Additional Public Prosecutor (TG) on behalf of the Respondents.
The Court made the following: ORDER



THE HONOURABLE SMT. JUSTICE K. SUJANA

CRIMINAL PETITION No.99SB of 2024

ORDER:

This Criminal petition is filed under Section 5ilg of
Bharatiya Nagarik Suraksha Sanhita (for short ,BNSS,) to

quash the proceedings against the petitioner/accused No.l in
Crime No. 14O of 2024 of Charminar police Station,

Hyderabad, registered for the offences punishabre under

Section 42O of the Indian penal Code, lg60 (for short ,lpCJ

and Section 80(a) of the Motor Vehicles Act, l98B (for short

the ActJ.

2. The brief facts of the case are that respondent No.2_Sub

Inspector of Police, lodged a complaint against the accused

stating that when he along with his staff are cond ucring

vehicle checking at Gulzar House X road, they stopped 3 two_

wheeler vehicles, driven by the accused, without number plate

and that when the_y asked them why they are driving the

vehicles without number plate, they gave hast5r answers.

Therefore, respondent No.2, seized the vehicles and brought

them to Police Station along with the accused. Thereafter. a
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registered; uide Ctitne No 14O of 2024 for the

offences punishable under Section 42O of IPC and Section 80

(a) of the Act

3. Heard Sri Baglekar Akash Kumar' learned counsel

appearing on behalf of the petitioner as well as Sri D' Arun

Kumar,learnedAdditionalPublicProsecutorappearingon

behalf of the resPondents.

4. Learned counsel for the petitioner submitted that the

petitioner is innocent and the allegations leveled against him

by respondent No.2, do not constitute any offence He further

submitted that to attract Section 42O of IPC' the accused has

to cheat and dishonestly induce the victim to deliver any

property to any person or make, alter or destroy an part of

valuable property. In the present case' it is nowhere

mentioned that the subject vehicle belongs to respondent No'2

or that he has been cheated just for travelling without number

plate. Therefore, the offence punishable under Section 42O of

IPC does not constitute. He further submitted that Section

8O(a) oi the Act prescribes for exhibition of Registration

number. The said section does not provide for any

punishment. Further, it is nowhere mentioned in the Act for
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driving vehicle is an offence without number plate. Therefore,

he prayed the Courl to quash the proceedings agair-rst the

petitioner.

5 On the other hand, learned Additional Public Prosecutor

opposed the submissions made by the learned counsel for the

petitioner and submitted that the allegations against the

petitioner, required trial. Hence, he prayed the Court to

dismiss the criminal petition.

6. In the light of the submissions made by both the

learned counsel and a perusal of the material availa ble on

record, it appears that the only allegation against the

petitioner is that he drove the vehicle without number plate,

as such, the vehicle was seized, which does not come under

the purview of Section 42O of IPC. Further, the petitioner was

also charged for the offence punishable under Section 80(a) of

the Act and the said Section speaks about the proceciure in

applying for and granting permits to the vehicles. Therefore,

driving the vehicle without number plate does not attract

Section 80(a) of the Act. Further, if the petitioner drove the

vehicle without any number plate, the Police have to impose

frne against the petitioner as per the rules or register the case

I
I\

\



4
sxs,J

Crl.P,No.9953 of 2024

under the concerned provision. Further, the averments in the

complaint does not constitute the offence as alleged against

the petitioner. Hence, the proceedings against the petitioner

are liable to be quashed.

7. Accordingly, the criminal petition is allowed and the

proceedings against the petitioner in Crime No l40 of 2024 of

Charminar Police Station, Hyderabad, are hereby quashed'

Miscellaneous applications, if any pending, shall also

stand closed.
Sd/. MOHD. ISMAIL

ASSISTANT REGISTRAR

//TRUE COPYII
SECTION OFFICER

1. The Chief Metropolitan [Vlagistrate At Nampally, Hyderabad.
2. The Station House Officer, Charminar Police Station, Hyderabad.
3. One CC to SRI BAGLEKAR AKASH KUMAR, Advocate [OPUC]
4. Two CCs to Public Prosecutor, High Court for the State of Telangana at

Hyderabad[OUT].
5. Two CD Copies
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HIGH COURT

DATED:1110912024

ORDER
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ALLOWING THE CRIMINAL PETITION.


